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(Ix) Non·im.plementattaa. 01 Industrial 
Tribunal Award by Aralam Central 

Farm, Kerala 
8HBI K. KUNHAMBU (Cannanore): 

Aralam Central farm 11 situated iB 
Tellicherry taluk. of Cannanore dis-
trict of Kerala. The total area of this 
farm. is 12,500 acres. This farm was 
atarted 15 years ago with the help of 
the Soviet Government. Seasonal 
croPs such as Tapioca, b&J1ana, gfnIer, 
elephants-foot and cash crops such as 
coconut, rubber, pepper and cashew 
are grO\lln in this farm. Today the 
farm is getting a substantial income 
from the cash cro!)3. 

The farm employs 1400 employees 
including 288 penn anent workers. 
Wage fixed for a male worker is Ra. 8 
per day. and for a female worker it is 
B.s. 6 per day. In 1~8, the workers 
submitted a charter of demands. Mr. 
Ummen Chandy, the then Labour Min-
ister of Kerala intervened in the 
matter and it Was referred to the 
Industrial Tribunal at the instance of 
the management. 

The Industrial Tribunal gave an 
award which laid dOwn that male and 
female workers should be paid a basic wary of Rs. 75 and Rs. 65 respec-
tively. The Tribunal a130 laid down 
that all those temporary workers who 
continuoUSly work for 240 days in a 
year shOUld 'be regularised. But un-
fortunately, the ~management has not 
honoured the award. Instead, they 
have questioned the very validity of 
this award in the High Court of 
Kerala. In the meantime the tempo-
rary workers who are about to com-
plete 240 daYB are being retrenched. 
Although the Labour Minister and the 
Labour Department haVe initiated con-
ciliatory efforts, the management has 
DOt so far cared to respond to them. 
Even the suggestion by the hone Min-
ister of Labour that the workers may 
be paid some ad hoc relief has been 
turned down by. the management. Un-
able to find a t3olution to their prob-
lems, the workers on the farm have 

The main demands of the worker. 
are (1) implement the Arbitration 
Award and (il) reinstate all thoae 
workers who have been illegally re-
trenched. 

Before I conclude,. I may point out 
that the economic condition of the 
farm is quite sound as per the balance 
ee sheet of 1977 and the subsequent 
years. A factual and comprehensive 
report of the economic condition of 
the farm has been submitted to the 
Central Minister as well as to the-
Chairman by the Workers' Union. 
They are pirepared to haVe an open 
discussion with them but the farm 
authorities had turned down every 
single reasonable suggestion that came 
from the worken! as well as the Lab-
our Department of Kerala. The wor-
kers of the Kerala Government con-
trolled farms are getting Rs. 450 per 
month whereas thOse of this Central 
farm are not getting even half of that. 

Therefore, I would earnestly requ·est 
the hone Minister of Agriculture to 
intervene in the matter immediately 
and find a solution to this problem and 
.save this farm from ruin. 
(x) Formulation of a national policy 

to curb atrocities on Harij'arls 
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THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): 
Sir, I share the anxiety of the hon. 
Member. He has ,aid that there are 
atrocities committed on the Harijans. 
We are aware of it. We have taken 
necessary steps. Even then, I can 
aGSure the hone Member that he has 
made a good suggestion and I accept 
the suggestiOn made by him. A meet-
ing of all the leaders of the Opposi-
tion parties and the Harijan MPa 
will be called within a very short time 
to discuss this iSSUe and to trame 
some policy. 

So far as the second point is con-
cerned, there is already a Committee 
on the Welfare of Scheduled Caste. 
and Scheduled Tribes which wort, as 
a cell. So, there is no necessity of a 
separate cell. Even then, I can 8asure 
the hon. Member that I will look into 
it very sympathetically. 

SHRI GEORGE FERNANDES: Sir, 
I want the Minister. . . 

MR. DEPUTY-SPEAKER: No dis-
~U8Sion please. 

SHRI GEORGE FERNANDES: I am 
not discuasing. 

MR. DEPUTY-SPEAKER: No ver .. 
bat discussion. I am not allowing an,. 
further discussion. (Interruptions). • 

*Not recorded. 


